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MINETRY OF POWER

NO'TInCATION

New Dclh, the I lth Augusl 2005

G-S.R 528(E).-In exercise of the powers coderred by claDse (o) of sub,scction (2) of S€ction 176 of the

Elgrtricity Act, z0o3 (36 of 2003), thc Cerural Ciowrinmenl hqtby makes rhe folowing amcf,dm€nt to the Cartral Ekaicity
RegBlalory Commission ()reparation of Annul Rrports) I\ es, 2004, namety -

l. (l) These rules may be called the Central Eleckicity Regulator-v Commission (Prcparation of Annual tkport )
(Amndment) Ruks, 2005.

e) Thev shall come inlo force on the date oftheir publication in the Ofrcial Gazette.
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2 [P,rnr Il-Src. 3(i)]

the Centrdl Electdcity Regulaton Conmission
shall be substituted namely

(Prepa4lion ofAnnual Rrpcrrs) Rdes, 20Oa, for $b-nie ( I ) of

These rules may be called the Cental Elcctricity Regulatory Cornmissiol (Preparation ofAlnual Repoa)
Rules,2005"

tF. No. 23i74l2003-R& Rl

.AJAY SHANKA& Addl. Serv.

:- The Principal Rrnes were published vide G S.R 48@), dated the 28th January, 2005 in the Gazrtte oflndia
dated the zEth January, 2005.
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Electricin f
Accidents (l

NOTIFIC.TAf,ION

New Delhi. the I lth August. 2005

E.R 529(E),-ln exercise of trc powers conferred bv clause (w) of sub-section (2) of S€ction 176 of the

[cr.20r)] (16 of200'l). the Central Government herebl'makes re following amendmenl to lhe Intimatron of
:omr and Timeof Servicc ofNolics) Rules,2004, nantely:-

l) These RulEs may be catled Itrtimation of Accidcnts (Form and Time of Service of Notice) (ArEndmeno

Ruhs,2005.

These Rules shall come inlo force on the date oftheir publicarion in &e Ollicial Gazette

2. frr the I nrmahon of Accldents (Fom and Time of Service of Notice) Rules. 2004, for sub-rute (1) bfthe Rule ( l)
the follorvi{g shall be srbstiruted namelv :-

I

''(X 
) These n[es mav be called the Intirnation ofAccidents @orm and Tinre ofService ofNotice) Rules, 2005".

I tF. No- 2322004-R& Rl
Ii AIAY SHANKAR, Addt. S€cY.

Nitc:- The P111151pal Rules were published vrde G.S.R l@), dated the z2ndDecember,2004 in the Gazstte of India

] datedthc lst January,2005
l
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